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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 136/2024

Prem Chand Gupta Applicant
Vs.

State of Uttar Pradesh Respondent

RESPONSE ON BEHALF OF THE CENTRAL POLLUTION CONTROL
BOARD (CPCB) i.e RESPONDENT NO. 3

1. That, Hon’ble NGT vide order dated 26.07.2024 and vide notice dated
02.08.2024 sought the reply of Central Pollution Control Board (hereinafter
referred as "CPCB") in the instant Original Application (hereinafter referred to

as "OA"). Thereby, the reply is made in succeeding paragraphs.

2. That at the outset, the answering respondent deny all claims, contentions,
allegations and averments against answering respondent CPCB in the above OA
contrary to anything stated or submitted in this reply. Nothing in the OA may be
deemed to have been accepted or admitted by the answering Respondent for
want of a specific denial or on the ground of non-traverse, save and except any

averment which has been expressly admitted hereinatter.

3. That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and control of Pollution) Act, 1974. It performs the functions under
The Water (Prevention and control of Pollution) Act, 1974, The Air (Prevention
and control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.
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PRELIMINARY SUBMISSION

4. That in the present matter, the applicant has sent the letter petition by post to the
Hon’ble NGT, regarding illegal operation of an Aluminium factory at Mohalla
Harna ki Gali, PO Dankinganj, Thana Kotwali Katra, Distt. Mirzapur, in
violation of environmental norms which has been treated and registered as OA
No. 136/2024. The said factory is alleged of melting Aluminium. emitting excess
quantity of smoke and hazardous gases, thereby. causing damage to the

environment and health hazard to local residents.

5. That the Hon’ble NGT vide Order dated 18.04.2024 in the instant matter
constituted a Joint Committee comprising of representative of CPCB. UPPCB
and District Magistrate, Mirzapur and directed the same to meet within two
weeks, undertake visits to the site, look into the grievances of the applicant.

associate the applicant and representative of the concerned project proponent.

6. That in compliance to the Hon'ble NGT order dated 18.04.2024, Joint
Committee visited the site on 13.06.2024 and based on the site visit, Joint
Committee Report was filed on 12.07.2024 before the Hon'ble NGT by Uttar
Pradesh Pollution Control Board (hereinafter referred to as "UPPCB") i.e.

Respondent No. 2. A Copy of the Joint Committee Reportis annexed
as ANNEXURE-I.

7. That as per the Joint Committee report dated 12.07.2024. field observations are
as below:

I.  M/s Shivam Metal Refineries Industries was found situated near
residential house of the applicant. The unit is engaged in production
of Aluminum pot as main product using Aluminum scraps as raw
material. As informed by the unit representative, daily production of
the Aluminum pots is approximate 90 Kg/Day.
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II. At the time of visit, Shri Bholanath Gupta Son of Shri Krishan
Chandra was present. The unit representative informed that only job
work of finishing of raw Aluminum pots is done based on the market
demand as well as sometimes melting of scrap.

III.  During visit by Joint Committee, the unit was found operational.
Also, process of melting of aluminum scrap was found operational.

IV.  The unit has installed one pit furnace in which coal is used as fuel.
Pit furnace is used for melting of Aluminum scraps, which is the
major air pollution source. The unit has provided stack of height
approx. 15 feet with hood as pollution control measure to control the

emission emitted by furnace.
V.  The unit has not obtained "Consent to Operate” (CTO) from UPPCB
and operating in residential area.

8. Further, as per the Joint Committee report dated 12.07.2024, following

suggestions/conclusions have been made by the Joint Committee:

i. The Unit namely M/s Shivam Metal Refineries Industries, Post-
Dankeenganj, Thana-Kotwali Katara, District-Mirzapur is situated in
residential area. The unit is engaged in production of Aluminium
pots. The house of the unit is registered as residential in tax records
and the House No. -213/3 of ward No. 08 is registered in the name
of Smt. Meena Kumari W/o Lt. Badri Prasad as per letter issued by
local body. The unit has not obtained CTO from UPPCB. The

following steps should be taken by concerning department:

a. UPPCB and District Administration must ensure
compliance of the direction issued by UPPCB
under section 31(A) of the Air Act, 1981 (as
amended).

b. The Units should not operate as per given statement
in the notarized affidavit dated 02.03.2024.
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¢. Executive Officer, Nagar Palika Parishad, Mirzapur
should initiate proceedings for shifting of the said
unit namely M/s Shivam Metal Refineries
Industries from residential area in pursuant to order

dated 28.11.2016 passed by the Hon’ble NGT in
OA No. 64/2016 in the matter of Gopeshwar Nath
Chaturvedi Vs. U.P. Pollution Control Board and
Ors. and direction issued by UPPCB vide its letter
dated 10.05.2019.
UPPCB vide letter dated 08.07.2024 issued show cause notice before issuing
closure order against the unit under section-31(A) of the Air Act. 1981 (as

amended). A copy of the show cause notice is annexed as Annexure-II.

Further, subsequent to the show cause notice dated 08.07.2024, officials from
Regional Office (RO). Sonbhadra inspected the unit on 26.07.2024 and unit
was found non-operational. Since the unit has not submitted response of the
Show cause notice within the stipulated timelines. the closure direction was
issued to the unit by UPPCB on 09.09.2024 with a copy marked to District
Magistrate, Mirzapur: Police department, Mirzapur; Power Corporation
Limited, UP Jal Nigam, UP and RO-Sonbhadra to ensure compliance of the
said Closure direction. A copy of the closure direction issued by UPPCB is

annexed as Annexure-III.

9. That, on 26.07.2024, this Hon’ble NGT passed an order directing the
Respondents to file the response on the next date of hearing. A copy of the

Hon’ble NGT order dated 26.07.2024 is annexed as Annexure-IV.

10.That, the Answering Respondent craves leave of the Hon’ble NGT to file

additional reply. in future, if required.
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11.That in light of the above submission, it is respectfully submitted that this
Answering Respondent i.e. CPCB, shall abide by any order(s) or direction(s)
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Anamika Sagar)
Scientist ‘E
Central Pollution Control Board

passed by this Hon’ble NGT in the instant OA.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 136/2024

Prem Chand Gupta Applicant
Vs.

State of Uttar Pradesh Respondent
AFFIDAVIT

I, Anamika Sagar. working as Scientist ‘E" in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar. Delhi, the Respondent No. 3 in the above matter,

do hereby solemnly affirm. declare on oath and state as under: -

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant with
the facts and circumstances of the present case on the basis of the information
derived from the official records, and hence. I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

o

. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions
and authority the contents thereof are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

oo
&*\W‘*&%
DEPONENT

srntere WRR | Anamika Sagar

e *§ | Scientist E'

5 wgwor fawor ard
Central Pollution Control Board
(W,nﬁmwﬁmm,mm)
(M/o Environment, Forest & Climate Change, Govt. of India)
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and are not repeated herein for the sake of brevity.
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VERIFICATION

Verified at New Delhi on this day of

502 ?hat the contents of the above reply

are correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

A‘l‘(FIE.STED

NOTARY PUBLIC

GOVT. OF INDIA
4poEp 104
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DEPONENT

arntEat WY | Anamika Sagar
t-ﬁn "€ | Scientist ¥
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mmamm Govt. of India)

%&u wam, g arofw s, faredi-110092

Parivesh Bhawan, East Arjun Nagar Delhi-110032
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SONBHADRA
ﬂ?ﬁ T~ e —
Ref.No.: [’7 06(?5"/0 H NO- 36 / pY 1) Y Date: | Q—/D——) / Y202y
To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.

E-mail-judicial-ngt@gov.in

Sub:- Submission of Joint Committee report in pursuant to order dated 18.04.2024

passed by Hon'ble NGT in the matter of Original Application No. 136/2024,
Prem Chand Gupta Versus State of Uttar Pradesh & Ors.

Sir,
In Compliance of Hon'ble NGT order dated 18.04.2024 in the matter of O.A. No.

136/2024, Prem Chan Gupta Versus State of Uttar Pradesh & Ors., the Joint Committe
report is being filed herewith.

It is requested that the aforesaid Joint Committee report may be presented
before the Hon'ble Tribunal for kind consideration.

Encl.: As above.
Yours faithfully,

0 b(
Cg
(U. Ko Gupta)
Regional Officer

Sonbhadra.
Endt. No. & date as above.

Copy to:-

1. District Magistrate, Mirzapur for kind information please.

9. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.

e

Regional Officer
Sonbhadra.

wrater « Ao T 162, SR HIBTA (Free Fve! BIc) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
REEHIS, QHHE—231216 Robertsganj, Sonbhadra-231216

it

- rosonbhadra@uppcb.in E-mail: rosonbhadra@uppcb.in

8



M :

Joint Committee Report in pursuant to order dated 18.04.2024

passed by Hon'ble NGT in the matter of Original Application No.

136/2024, Prem Chand Gupta versus State of Uttar Pradesh & Ors.

1.

That Hon'ble NGT has constituted a joint committee vide its Order dated
18.04.2024 in Original Application No. 136/2024, Prem Chand Gupta Versus
State of Uttar Pradesh & Ors. and directed joint committee for verifying the
factual position and suggests appropriate remedial action. The operative

part of the order is reproduced as below: -

........ we constitute a Joint Committee comprising of representatives of
CPCB, UPPCB and District Magistrate, Mirzapur and direct the same to meet
within two weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by
following due course of law. The Uttar Pradesh Pollution Control Board will be
the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR supported
PDF and not in the form of Image PDF at least one week before the date hereby
fixed.

7. List for further consideration on 26.07.2024.

. That in compliance of Hon'ble NGT directions, following members have

been nominated by the concerned departments: -

a. Shri Shiv Pratap Shukla, ADM (F/R), Mirzapur.
b. Shri Runa Oraon, Scientist-E, RD-CPCB, Lucknow.
c. Shri UK. Gupta, Regional Officer, UPPCB, Sonbhadra.

CAgl R
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3. That the Committee members discussed and decided a date for carrying
out field visit. The joint committee conducted the site visit on dated
13.06.20240f M/s. Shivam Metal Refineries Industries, Harana Ki Gali, Tulsi
Chauk, Post-Dankeenganj, Thana-Kotwali Katara, District-Mirzapur for
reviewing the factual status of the grievances made by the complainant/
applicant.

4. That the following issues were raised by the applicant in his application: -

........... complained about illegal operation of an Alluminium factory at
Mohalla Harnaki Gali, PO-Dankinganj, Thana-Kotwali Katra, Distt. Mirzapur,
in violation of environmental norms. The said factory is melting aluminium
and emitting excess quantity of smoke and hazardous gases causing
damage to environment and health hazard to local residents......”

5. Field Observations of the committee:

l. M/s Shivam Metal Refineries Industries was found situated near
residential house of the applicant. The unit is engaged in production of
aluminum pot as main product using aluminum scraps as raw material.
As informed by the unit representative, daily production of the
Aluminum pots is approximate 90 Kg/Day.

ll. At the time of visit, Shri Bholanath Gupta Son of Shri Krishan Chandra
was present as proprietor of the unit and Shri Premchand, who as

complainant, denied to present. The unit representative informed that

F E‘“”" O S
_— — Page 2 of 7
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pit furnace is not continuing operated. Only job work of finishing of raw
aluminum pots is done on the market demand as well as sometimes
melting of scrap.

Ill.  During visit by joint committee, the unit was found operational. As well
as, the process of melting process of aluminum scrap was found
operational also on the day of site visit.

IV.  The unit has installed one pit furnace as major air pollution source, in
which coal is used as fuel. This pit furnace is used for melting of
aluminum scraps. The unit has provided stack of height approximate 15
feet with hood as pollution control measures to control the emission

emitted by furnace.

V.  Photographs are as follows:-

Page 3 of 7
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VI.  The monitoring of gaseous emission could not complete due to not

installation of porthole and sampling platform with stack.

VII.  The unit has not obtained ‘Consent to Operate’ (CTO) form UPPCB. The

6.

unit is being operated without obtaining CTO in residential area without
proper land use conversion. The record about land use was not
produced by the unit.
That it is submitted that Regional Officer, UPPCB Sonbhadra has directed
M/s Shivam Metal Refinaries Industries, Mohalla- Harnaki Gali, PO-
Dankinganj, Thana-Kotwali  Katra, District-Mirzapur  for  providing
information vide letter no. G0O600/0OA-136/2024 Dated-15.06.2024 with copy

to Executive Officer, Nagar Palika Parishad, Mirzapur for providing the

& E‘«» e S
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information about the land use of the said unit. The copy of letter dated
15.06.2024 is attached herewith and marked as Annexure No.-1.

7. That it is submitted that Executive Officer, Nagar Palika Parishad, Mirzapur
vide their reply dated 21.06.2024 has informed that the house of the unit is
registered as residential in tax records and the house number-213/3 of ward
number-08 is registered in the name of Smt Meena Kumari W/o Lt. Badri
Prasad. The reply of Executive Officer, Nagar Palika Parishad, Mirzapur is
attached herewith and marked as Annexure No.-2.

8. That the unit vide its reply as notarized affidavit dated-25.06.2024, has also
informed that pit furnace is operated sometimes. Maximum job work of
finishing of aluminum pots is being done as per demand. Applicant
ShriPrem Chand Gupta is neighbor of the unit proprietor and complaint is
done by him due to mutual dispute. The copy of notarized affidavit dated
25.06.2024 is attached herewith and marked as Annexure No.-3.

9. That UPPCB has issued show cause notice before issuing closure order
against the unit under the section-31A of Air (Prevention and Control of
Pollution) Act, 1981 (As amended) vide letter Dated 8.7.2024 as per
recommendation made by Regional Officer, Sonbhadra sent vide letter
dated-25.06.2024. The copies of letter dated-08.07.2024 and 25.06.2024 are

attached herewith and marked as Annexures No.-4 and 5.

@Q/ @ s (Mg /'E///
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10. That UPPCB head-quarter, Lucknow vide its reference no H35723/C-4/0A
No. 64/2016 letter dated 10.05.2019 has issued direction for complying of
order dated 28.11.2016 passed by the Hon'ble NGT in the matter of OA No
64/2016 Gopeshwar Nath Chaturvedi versus U.P. Pollution Control Board
and Ors. The copies of letter dated 10.05.2019 and order dated 28.11.2016
are attached herewith and marked as Annexure No.-6& 7. The operative
past of the order is reproduced as below: -

"..8. In view of the above, we pass the following orders:
() If unit which is operating in the residential area, the Administration may
dis-mantle the tank and machinery may be removed......”

In pursuant to direction issued from UPPCB head-quarter vide its letter

dated 10.05.2019, Regional officer, UPPCB, Sonbhadra has requested to

Executive Officer, Nagar Palika Parishad, Mirzapur for shifting of the said

unit namely M/s Shivam Metal Refinaries Industries from residential area

vide ref. no G0623/0A-136/2024 dated 25.06.2024 (Annexure No.-8).

Conclusion/Suggestions:

The Unit namely M/s Shivam Metal Refinaries Industriesis situated in
residential area. The unit is engaged in production of aluminum pots. The house
of the unit is registered as residential in tax records and the house number-213/3
of ward number-08 is registered in the name of Smt. Meena Kumari w/o Lt. Badri

Prasad as per letter issued by local body. The unit has not obtained ‘Consent to

&@@q’ g G- £
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Operate’ (CTO) form UPPCB. Therefore, the following steps should be taken by
concerning department:-

l. UPPCB and District Administration must ensure compliance of the
direction issued by UPPCB under the under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 (as amended).

ll. ~ The Units hould not operate as per given statement in the notarized
affidavit dated-02.03.2024.

. Executive Officer, Nagar Palika Parishad, Mirzapur should initiate
proceedings for shifting of the said unit namely M/s Shivam Metal
Refinaries Industries from residential area in pursuant to order dated
28.11.2016 passed by the Hon'ble NGT in the matter of OA No 64/2016
Gopeshwar Nath Chaturvedi versus U.P. Pollution Control Board and
Ors. and direction issued by UPPCB vide its letter dated 10.05.2019.

The above Joint Committee Report is being filed for the kind perusal and

consideration of this Hon'ble Tribunal.

. w |
Y s J S
3\04(\ E’/ o 010 “

(L(J).K. Gupta) (Runa Oraon) (maeré;»:oj) (Shiv Pratap Shukla)

Regional Officer Scientist-E ASDM ADM (F/R)
U.p.P.C.B,, RD-C.P.C.B,, Sadar Mirzapur
Sonbhadra Lucknow Mirzapur

Page 7 of 7
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Ref.No.:G 0600/0OA No. 136/2024 Date: 15.06.2024
Jar ¥,

M/s. Shivam Metal Refinaries Industries,
Harana Ki Gali, Tulsi Chauk,
Post-Dankeenganj, Thana Kotwali Katara,
District-Mirzapur.
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...... "5. we constitute a Joint Committee comprising of representatives of CPCB, UPPCB and District
Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due course of law.
The Uttar Pradesh Pollution Control Board will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported PDF and not in the form of Image PDF at least one
week before the date hereby fixed.

7. List for further consideration on 26.07.2024........ "
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M/s. Shivam Metal Refinaries Industries,
Harana Ki Gali, Tulsi Chauk,

Post-Dankeenganj, Thana Kotwali Kata ra,
District-Mirzapur.

fiva- wn s sRa afese, € Rl 4 9fw siowo WE1—136 /2024 Y9 T T 99 ®e
3% Yoo T 31 # WIS W RATF—18.04.2024 D SUTH B T F |
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TR RN T e &l godo 7 o ¥ TRa aew RAie—18.04.2024 B1 Wk wEr WX, R e
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"5, wWe constitute a Joint Committee comprising of representatives of CPCB, UPPCB and District
Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due course of law.
The Uttar Pradesh Pollution Control Board will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Committee be filed by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR supported PDF and not in the form of Image PDF at least one
week before the date hereby fixed.

7. List for further consideration on 26.07.2024........"
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ety g

Coavernment ol Incdig
Furm GS'1° REG-06
{Sea Rl ety

Reglistration Certificate

Regisiration Number : DYAQIPGS4TOR 178

l. Loegal Name

BHOLA NATH GUITA

Trade Name, il any

M!S SHIVAM METAL RIFINERIES INDUSTRSES

PSS

i Caonstitution of Business

Proprictorship

PR

—

—]

a4, Address of Principal Place of
Business '

1, hurana ki gali, fulsi chauk, Untur Pradesh, 231001

l$|

5 Date of Li:lbi“f)’ 01/0772017

6. [Perivd of Validity From 01072017 [Tu NA
7. |Type of Registral » 3

' P tratlon Repular

.  (Particulurs of Approving Authority

Stgnature .
Signature Not Vgl
Digltally signe GOODS
AND SERVICES¥AX NETWORK 1
Date: 2018.07.26-41:42:13 18T
Nume
Designation

Jurisdictional Office

9. Date of issuc of Certificate

28/07/2018

Note: The registration certi

ficate is required to be prominently displayed at all places of business in the State.

This is a system gen

erated digitully signed Registration C

ertificnte issued bused on the deemed lpprévul of application an 0
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'_ﬂ _ éé N.C.R.B (TaT.#. 3rrr a“r)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

YA g R
(YT 154 g3 wihar aar & aga)

District/Unit (FSrem/ssrs): P.S. (Y1) Hicarelr Year (a¥): 2023
SR HeT

FIR No. (7.g.R. ¥.): 0228 Date and Time of FIR (T.H.R. # R
3 FHT): 21/09/2023 20:19 w5

S‘NO.' Acts (I AT) ‘Sections (4TRT(T))
(FH)

1 arad 1860 506

2 mawiso 04

3 ;3:IT g 1860 - 323“ -

(8)  Occurrence of offence (379X HY TE=AT):
1 Day (f&=7): aR Date from (f&aT# J): Date To (=TT

09/09/2023 de): 09/09/2023
Time Period (HHIT Time From (AT A@): Time To (48T
3rafer): 98< 5 15:00 o a%): 15:00 FoF
(®) Information received at P.S. (AT Date (fe=TTh): Time (TAA):
STET =T 9Ied §%): 21/09/2023 20:19 &f
(c) General Diary Reference Entry No. (‘;I'ﬁf?d' Date.and Time
(e Hed): #): 066 (fers 3R
qAY):
21/09/2023
20:19 st

Type of Information (AT T TH): IGIECGI

Place of Occurrence (AT ):
1.

@ Scanned with OKEN Scanfér



68 N.C.R.B (m.vﬂ.ygsa"t)

(a) Direction and distance from P.S. (YTeIT o qfl’ ik Beat No. (fi
faam): 39T, 01 Tk, &I q.): ZhrAaraT

(b) Address (aT): ol Tl g AT Tel,

(c) In case, outside the limit of this Police Station, then Name of P.S. (ﬂﬁ'
ATAT WAT F R § O YT HT ATH):

District (State) (ST (I5)):
6. Complainant / Informant (RYSRaHaT / FaAATHAT):
(@) Name (FTH): ZeRer g
(b) Father's Name (RdmeT &) THSG fdog
(©) Date/Year of Birth (=7 faf¥r / (d) Nationality (XTSEIIaT): R
a¥): 2003
() UID No. (TS )
(® Ppassport No. (TRIE H.):
Date of Issue (STRY #Xer @1 fetis): Place of Issue (IR FA T TUH):

(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (Fg9TeT fAaR0T (eI H1E ,FAGT FIS JIIAIE, JIATSST

¥., i awdw, 39 F13))
S. No. ID Type (T&9T I FT 1D Number (Teemt &)
(.49.) TR
(h) Qccupation (STGH):

() Address (9dT):
S.No. EAddress Type (9aT | Address (9dT)
(FF) |7 gaR)
| AR

@ Scanned with OKEN Scanfer



6"

N.C.R.B (Ta1. 4. 3m04)

2 TR gar

g &, asd, AR, 3aT ger,

AN

() Phone number (ST q.):

Mobile (AYaTger €.): 91-8090103685

7+ Details of known / suspected / unknown accused with full particulars (7Tt /

W / area g &1 ¥ frasor @i aoie):

Accused More Than (3=Td I T ¥ FOF g ar gen): 0

S. No. Name (;-,n-;:r) _Alias
(F.9.) (3YTTH)
i i
: Error: Subreport
1 $W Qzﬂ?ﬁ' could not be
5 3_&_)_ lshown.
} O] l
e |
| |
| Error: Subreport
2 {ATARERT HiAT could not be
? shown.
! i
i
|
|
. ~ " Error; Subreport
3 I aj?qTT could not be
, shown.
g

could not be
rhown.

|
E
|
|
|
i

Relative's Present Address(aéﬂ'l'ﬂ'
Name (FRAER )
M AHA)
Rer o S 1 G A e
:1:30 gdr 94 | MW
q:fh—,‘ﬂ- mmm

2T, AR

?ﬁﬁﬁm 1. g & e
mommm%ﬁumar

TERT, AR
Rrar & A1 ;1. & Hr el
0 Sorer  ATATEar &
ey SR, SheTeiaT, Slcrarell
| TSR, WA
Ry @ T A 11.-maﬁraﬁr
3 faferrgar @
ZART, SRS, Frrarell
2T, AR

@ Scanned with OKEN Scanf@r



. B . ‘

7
N.C.R.B (tr:r.m.arr%Z"r)

L ——
/

/keasons for delay in reporting by the complainant / informant (RreTaasdr /
/

/ gaedr qan RaE && & gof FUa & HRO7):

/
/
/

/

4

9. Particulars of properties of interest (ﬁﬁﬁ-’ﬂ?l' FFaTT &1 faon):

S. No. |Pr0pertty Category %Property Type |Description Value(In
(F.9.) |(FFIRr (@Farr & (Rawon) Rsl-) (77
o) YHR) (F A)

10. Total value of property (In Rs/-) (FFafe &1 ol qA(T A)):

11. Inquest Report / U.D. case No., if any (<4 geem Rac / ﬂk’spf.WUT ¥., I
g B):

S. No. :UIDB Number (?‘T\.Snl'.w g.)
(h.49.)

@ Scanned with OKEN Scanfér



8% N.C.R.B (W.m.a%%ih)

(2. First Information contents (YUH I TLY):

13.

dar H A GHNY TR HGT AT Frearel dhexr Sterre AT
Hered, Wiaery fidee § fon wrelf qenyr faeg @3 qeerg fawg ot
g1 &30 ARSI AT asly b el § 1 # ot Riam Aee
Reprgerdl seseier oret wilen &Xam i a1eh UreTr e Fiarel I A
1A T g fetin 09.09.2023 & FHT FIHT 3 TS FRUA & FA &
aRr= famedr (1) Sorees |t 3% a[gg A g7 T@0 & gag A (2)
AT Wl qF TF0 Fener A7 WA (3) W FAR WA TF FI0 ST
A (4) 3T FAR Al T A A g Hir el RAfegar san
SRpeTel HRGMGR Ml Tl e g8 AR e @ ot § ARG Hr LT
R & | 3 Aeme off & desr € 6 gaar & @ § FIREST & Feiedl
FRAGIET Fe T HAT A | AN TR GeRY [§7e8090103685 e
21.09.2023

A # B070 3R Aea Tg TAOIT Rl § 6 el A &R 3
FIIET Y EART Sie-alel HX FFET F ATCIH A Golldpd FHAT I & |

Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(@ T FREE : 9 IRIFT AER § Tar Tear § A e

FT dOFT A< T. 2 # 3oa@ URT & d&d ¢.):

@) Registered the case and took up the investigation (FhYOT gor far smar
stk o & AT =T )/ or (A)

(2) Directed (Name of 1.0.) (ST IOFRY FT  Rank (I5): STAIETH/
sTTA): BUDHISAGAR YADAV IR AT
No. (¥.): 982765368 to take up the Investigation (F S
AT U F ot ¥ v Ader f&ar =) or (W)

(3) Refused investigation due to (T & famw): or (F FHRUT
gHR fhaT 4m)
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/ 8& N.C.R.B (T2 )
-

(49) Transferred to P.S. (YTe): District (farem):
on point of jurisdiction (' AMAFI & FHroT gEAT).

F.L.R. read over to the.complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(ﬁmawﬁ/mmﬁﬁmuﬁﬁwwgméﬂ,aﬁaﬂgé
AT AR TF i Aed Rivrramar # & 1)
R.0.A.C. (331w

Signature of Officer in charge,
Police Station (ITAT THRY &

FEATET)
14. Signature / Thumb impression Name (AITH): SHIV SHANKAR
of the complainant / informant SINGH
(RrFraaear / Hjﬂm‘f *® Rank (9€): I (Inspector)
FEATER /31978 &1 faemsT :
A ) No. (€.): 052760062

15. Date and time of dispatch to the court (3&Teld # TYOT &Y fee 3k
qHAY):

Attachment to item 7 of First Information Report (FUH T
ROl & #g 7 dase®):

Physical features, deformities and other details of the
suspect/accused: ( If known / seen )

(@fgetr / sffrgea 1 MRS frdtwame, Refaar sk
3= favor: (Ife aa / <@ aT4)

@ Scanned with OKEN Scanf@r



65

N.C.R.B (n:r.m.sf&%)

| 'Date / Build ‘Heig Complexion Identification Mark(s)
. (R YearOf @amae) bt () (g Rreg)
(F.F. Birth (cms).
) | (ST (g |
i R/ @7
| CL ) I I R
1| 2 3 | 4 |5 6 7
Ty 2003 i
.a ‘
| o e A&
T2l 2003 || -
q |
‘ |
| | ;T
3 gey 2003 -
|2 : ! .
| | | ool a3
4 }qm 2003 |- |
9 | | i i
| | | TaF: TAET
Deformities / ETeeth iHair (1) Eye (31-7-@‘-) iHabit.(s) ‘Dress Habit
Peculiarities }(ﬁ'ﬁ') | | (3MEd) () (q8TaT)
(Rpfaat / | | |
fafarseand) | |
o _ o — SR e
8 o | w0 . ou 12 13
el T T 1
|
!
o j_ ‘, ) L}
| | |
| |
g
i
.
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| 8% N.C.R.B (et 3, 30 )
e a
_1,.1&3""[1“/ Place of (T FUTaT) Others (3+7T)
Dialect
/"' (sTaT/aYe)
3 .
4 11\34'::;:( ﬁfa“c"dc" ?:!;:T) (:;l:) Tatioo (7
(Y gT (e g =)
&I qhe
fre) ue))
4 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more
particulars about the suspect/accused.

(TF & it &of fre STe Iy Reasdr / gaahdl dieey / ARGEd &
TR # FE wF I 399 30F TEHR AT §)
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Annexure No.4
—_— Rmi OFFICE, \'I |_I FE

(A% 3050 W ﬁ'!F)WT \fd/ Lifestyle for
A U.P. POLLUTION CONTROL BOARD Environment
\‘%4‘“
SONBHADRA
HeH E=T— feqie—
Ref.No.: G0622/0A No. 136/2024 Date: 25.06.2024
Har ¥,

e gaiaR ISR (gei-2),

SR CALBEUE L ICIK]
oMo 129, ffa @os, ARl TR,

IS |

fivg— A9d Rau dcd ResY 3TN, &1 @ Toll, ol dldp, IRS—SPHol, o=
DIl BRI, THIE—ARGTR & fIeg I (Geuer fAarer qen A=) ifefa s, 1981
(@) # fAfed wflesi @ sravid <) @) PRI 5 oM & T §|

Aeley,

HUAT SWIGd fATIS: Fed BT A F B BN | 9 & AR H AT BT 7 fH
H10 I BRA SO § =R 371000 HAIT—136 /2024 YA I [l 919 W A Joulo
g 3G H UIRT QY f&ih—18.04.2024 & IUIe B GJaa A §RT fa6—13.06.2024 B!
fd T FReor & g U T Al | e H oM © b A9y Riem ded Regad
SUSKEIG], AT B Tell, Joldl dlh, URC—SdhITel, M Bidalell $Hexl, STTIG—HRGYR  H
HAMId & | 39 I&NT §RT Hod A1 & ®U H AT BhU BT STIN B UGHFH & a1
@ IATEA BT B BT SIar 2| SR H ded A1 & g™ g U AfecT e i ury
T | ST BT 5T S W FATAT B FEAfd IS U & © | ST I UG Er el
AT T 9 PRI b UF FEIT-SI.00600 /IA0T0 HAEI—136 /2024 &AH—15.06.2024 ERT
JHfERRA AfHN), TRUTfordT uRye, WRGTR &I U3 U fhar war or| dopd o S
MBI, TRUTTST YRYE HRSMYR & U=ADH—206 / [AORT0 / 2024—25 {ATH—21.06.2024 RT 3T
PRIEAT A7 7 5 & SEURT BT 999 W $IAdT 497 FARI gl 961 JA1S, 991 Y416 93 SHIRAT
3ifhd & Ud S WA & W S [T A [T YF W0 g9l YAIE © | Sad ardl | SN I B
TATST STARIT BMT SieaR §3T © | A &3 ¥ o gd il affaftml & g
TE BF @ AMEH H IS & [Ivg I3 B HRaR! sHT A Mawd ¢ |

3T SRIF & uRved § A9 Rad Ace Reg-Riel ST, 831 &l Tell, ol b,
URE—SHIIIG, AFl DIAATell HeRl, SIG—ARGTR & [dvg 9y (Uguor fFarer qer o)
JAfAfRE, 1981 (FATILNET) B ORT 31—T & I gl e ORI fBI S BT ARG B
ST B |

A,
3 ax
75\°
(oo =)
ST SIfRrHTY

PRI : AP G 162, SR Hiwld (Fee av<) gica)

AESEIS, ATIE—231216 Robertsganj, Sonbhadra-231216

¢ -

rosonbhadra@uppcb.in E-mail: rosonbhadra@uppcb.in

Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
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éé nnexure 3%

== IR Ua¥l Ugyur a0l ars

e E UTTAR PRADESH POLLUTION CONTROL BOARD

B M/ =2l drna it ’%7@97?7%

Rf Rrawd Hed Regas ,
BT B TR, RN e, ARSI, AT PITEd] D,
SIS —HIRSITYR | par
w%ﬁﬂ#ﬁmﬁmﬁmﬁmmmaﬁwﬁ,qwzﬁam—smrm
Fiaarel Fex, W—mwmmwm,ﬁwﬁmﬁq@ﬁﬁwmﬁw
awqagﬁrﬁwa%aﬁa%Wm%gmaﬁfﬁwaqv@nﬁa/ﬂmﬁﬁ%awm(wwam
5o e, 1981 P URI—40 B =T Y HAI & |
: u—zrf‘?sa‘raﬁuao—ram,Wa%wféquzs.os.zommﬂfﬁﬁan@wmm.ﬁﬁﬂm
Hgad afafa g e 13.06.2024ﬁﬁﬁmwlfﬁﬁmmmmmw%Wﬁmﬁw
w‘o‘qfﬁrmﬂaﬂwgﬁﬁw%aﬁq&waﬁrmmmﬁlmﬁﬁmﬁﬁm%@w
ﬁ%ﬁwﬁw&nﬁawﬂﬂmmwa@wﬁaammwrwﬁﬁq@mﬁw|eﬁmaﬁm%§
5T 9 | [Ei Er‘i?%TWTE‘-’T%\IWQWWWW@W%@WWH%WW—G&
00600 /30RO TEAT—136 / 2024 faTH—15.06.2024 ERT AR IHADBKI, TRuTfereT aRys, W&'\’Eﬁwﬁf@m
fopam T o, aBd H AR e, TRuNST uRye, WRSMR & qafm—;oe/%ovq/zom—zs faip—21.
06‘2024®WW$WMWWW@WWW$W?,@Eﬂﬁtﬁﬁiﬁwﬂﬁ%ﬁ
qﬁww*grwgawo@W%lwmﬁﬁmqmwmmﬂmm@n%l
Wﬁ@?g@ﬁﬁ%ﬁaaﬁzﬁ@,W%Wﬁ%zs.oazoymﬁﬁﬁmwm
¥ cagERs Ta SNeNfs TRIARE! B orgey A& e Td SR uRers # v /Hefed ge e wod

mawamwwwwg@wmﬂ@m)wwwmﬁmwﬁﬁw

S @ feTq 3 B faeg ary (Iguer farer qen ) S, 1981 @1 TRT 317 & WAl & =i
I By S @ Exgfa @ T 2

o SWRiad daftia qeat @ gferd e SRS B SFARHIIRIT SOl $ fIve ag Fgyer AR
e frFon) srfrfram, 1981 (IAEEN) & R 31-T D =iid AR HROT gdre Aifed SN féar
ST & —

1. Uz 5 @ A S dtwd Rraw ded ResTES 3SEAW &R @1 e, godl =i,
e SEIS, AT Sidarell Hexl, SIa—HIRGITYR &1 FdTeld Ufshar &I doblal YH1d A §& R
fear =i |

2. Tz f5 70 9 wed affeREl B R o) &ar S & et sienfis sore @ fem aredl faeE
MRS wd oTer S BT fATET A Db AW Y GfAA D1 Arhiferd W | § P =7
Sy |
IRGT @ Ge H NI WLEHR 15 A @ 3 dIe H IR d3 gHARad H 2 Swiaq

et @ gfte ax <1 STl et wrgel Saerficd oI st B |

et e B fata

& gaiareT Afrarl, (gaa—2)
uﬁ%ﬁ:—ﬁﬂ%ﬁaﬁﬁwwmmﬁﬁﬁﬁﬁm%&
1. fTenfomRY, ARSIgR |
2. &g AREY, Bovo YWY AAFY 9IS, WiWe Bl g9 W & Ay ufid fF ou wWR A W BRoy
garell Afed % Ufd SERT Wil & uT<l 14 8Y, UTdadl Ud SRl BRUT 9aisil e & |gg H ST
&7 arera+ e HR ARAT 15 f3d & IR dIs YrgTerd Ufa & giied &

}\

gafarer AN, (F—2)

<\
4. - 12 41, fgfa w@vs, Ml TR, dl : ~Vibhuti Khand, Gomti Nagar,
@A - 226010 (CLGcknow - 226 010 :
CRG L 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
Hhed : 0522-2720764, 2720676 Fax :0522-2720764, 2720676
$—Hd : info@uppcb.in . E-mail  :info@uppchb.in
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34957 of 2003 — Srimati Mithilesh Jain V. State of U.P. and others and order passed .in '
P.I.L. Writ Petition No. 15432/2010 Smt. Indira Singh vs. State of U.P. and others and
ensure that all commercial and industries are shifted out of the residential areas without
any delay.”
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Item Nos. 1 to 4 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 64/2016
(M.A. No. 1024/2017)

With

Original Application No. 473/2016
With

Original Application No. 518/2018

M.A. Nos. 1243/2018 & 1244/2018
With

Original Application No. 910/2018

Gopeshwar Nath Chaturvedi Applicant(s)
Versus

U.P. Pollution Control Board & Ors. Respondent(s)

With

Kantanath Chaturvedi Applicant(s)
Versus

U.P. Pollution Control Board & Ors. Respondent(s)

With

Harish Garg Applicant(s)
Versus

U.P. State Pollution Control Board & Ors. Respondent(s)

With

Kunj Bihari Bhardwaj Applicant(s)
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 28.11.2018

CORAM:HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Rahul Kumar, Advocate
Ms. Savitri Pandey, Advocate
Mr. I.K. Kapila, Advocate

For Respondent (s): Mr. Rajkumar, Advocate
Mr. Amit Tiwari, Advocate
Mr. Pradeep Misra, Advocate
Mr. S.K. Bhomicharya, Advocate
Mr. Sarthak Chaturvedi, Advocate
Mr. Rahul Khurana and Mr. Dinesh Agarwal,
Advocates
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ORDER
1. The issue in these applications is compliance of the order of the
Hon’ble Supreme Court dated 23.09.2013 in SLP (Civil) No. (s) 4295/2011-
M/s. Manoj Mini Rice Mill & Anr. Vs. State of U.P. & Ors, directing the
implementation of the order of Division Bench of the Allahabad High Court,
dated 13.08.2003 in Smt. Mithlesh Jain Vs. State of U.P. & Others (2003(6)
AWC 4742, directing the industrial activities in residential areas to be shifted

from such areas for protection of environment.

2. On 06.04.2018, the matter was considered by this Tribunal. It was noted that the

units working at Mathura in residential area had agreed to shift and from some
had actually shifted. The Pollution Control Board had refused consent to operate
to many of the units. However, since it was stated on behalf of the applicant that
some of the units were still operating, the District Administration, Mathura was
directed not to allow the units, which did not have consent to operate or those
who were not complying with the environmental norms to operate. The District
Administration was to disconnect the electricity and water supply and file a
status report.

Accordingly, status report has been filed on 26.04.2018 by the District
Magistrate, Mathura to the effect that out of 77 units which were operating,
consent to operate had been declined to 26 units. Electricity and water supply
connection of all the 77 units were disconnected. Further, affidavit was filed in
response to an application filed by the units for permission to operate stating
that in spite of furnishing of an undertaking to shift, switch over to ZLD and not
to use cyanide, the units were acting in breach of the undertaking. The ETPs
were non- functional. The untreated effluent was being discharged in river
Yamuna through open storm water drain. The units are of red category, as per
classification by the CPCB. The use of cyanide based technology was prohibited
by CPCB, vide order dated 18.08.2017. Such units cannot, thus, be allowed to
operate as was the prayed by the said units claiming that they were compliant.

. We have heard the learned counsel for the parties.

. Learned counsel for the applicants submitted that even though the
administration claims to have closed the units and disconnected the water and

electricity, some of the units are still illegally functioning. The list of such units
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has been filed in O. A. No. 910 of 2018. In these circumstances, Sh. I. K. Kapila,
learned counsel for some of the applicant in the said matter has handed over a
format of undertaking, prescribed in proceedings in the Hon’ble Supreme Court
to deal with an identical situation in M. C. Mehta Vs. UOI & Ors. WP(C) No. 4677
of 1985,(2004)6 SCC 588. Undertaking is, inter-alia, as follows:

5. “That, I/ We seek restoration of electricity/ water connection/deasealing of the
said premises of the purpose of:

(i) Removal of Machinery and other related items of industrial activity
being carried out in the premises.

(i1) That I will inform in writing to the DCI(Policy) in Department of
industries details of disposal of machinery with self-attested
documents within 7 days of desealing of my premises by the SDM.
Para 5 is modifying the language as may be applicable to the fact

situation.
(iii) I intent to shift my plant and machinery to the new place in
conforming industrial area as located at....... And a self-attested

photocopy of the documents as proof of ownership and rent receipt etc
is enclosed.
6. That, I/.We undertake not to carry out any activity in the existing premises after
it desealed and this premises will be used only in a conforming manner.”

6. Learned counsel for the State of UP as well as learned counsel for UPPCB
supported the above stand of such an undertaking being required for restoring

the electricity /water connection in respect of the said units.

/- Learned counsel for the State/UPPCB also submit that the industries have
been shifted to Jai Singh Pura which is also known as Guar Kendra which is an
industrial area as per applicable master plan. It has been further stated that out
of 77 units 7 units were not found at the location/address, 50 units have been
shifted/ closed and 20 units were though consent was rejected and appeals
against refusal of consent were dismissed. The said units have filed O. A. NO. 518

of 2018.

8. In view of the above, we pass the following orders:

(i) The application- O. A. NO. 518 of 2018 is dismissed.

(ii) Any unit out of 77 units in question, seeking restoration of water
/electricity connection/ desealing will be required to furnish an
undertaking in terms of para 5 herein above to the extent applicable in a

fact situation, before the District Administration..

(ii) The UPPCB and all other concerned statutory authorities will
ensure that there is no violation of environment laws at Jai Singh Pura
industrial area. In this regard, a Joint Inspection be carried out of the said

3
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area by the representatives of the UPPCB and CPCB within one month
from now. The deficiencies found, if any, may be addressed to the
satisfaction of the CPCB. This area should have proper infrastructural

facilities like CETP, TSDF, as required under the law.

(iv) It is made clear that if any DG set is operating to facilitate any of the
above units, such DG sets may be seized by the District Administration on

‘Precautionary Principal’.

(v) If unit which is operating in the residential area, the Administration

may dis-mantle the tank and machinery may be removed.

9. Even though the present application referred to the wunits at
Mathura, order of the Hon’ble Supreme Court dated 23-09-2013 was for
the entire State of Uttar Pradesh. To give effect to the said order, it is
essential that the State of UP and UPPCB take further steps for other parts
of the State and the report in this regard is furnished to this Tribunal

within three months.

10. All these applications i.e. O.A. 64/2016(M. A. NO. 1024/2017),
0O.A. NO. 473/2016, O.A. No. 518/2018(M. A. NO. 1243/2018 & .A. NO.
1244 /2018) and O.A. No. 910/2018 are disposed of, except for

consideration of the report which may be furnished.

11. List the matter for consideration of the report in 2nd week of May,

2019 and same may be treated as a separate matter.

Adarsh Kumar Goel, CP

Raghuvendra S. Rathore, JM

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
November 28, 2018
ie
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Annexure- IV

[tem No.05 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 136/2024
Prem Chand Gupta Applicant

Versus

State of Uttar Pradesh Respondent

Date of hearing: 26.07.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant(s): None

Respondent(s): Mr. Pradeep Misra and Mr. Daleep Dhyani, Advocates for
UPPCB (through VC) with Mr. Umesh Kumar Gupta, RO,
Sonbhadra

ORDER

1. The Original Application was registered under Sections 14 and 15
of National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act,
2010), exercising suo-moto jurisdiction on a letter petition dated
28.08.2023, received from Prem Chand Gupta, son of late Devi Prasad
Gupta, resident of Mohalla Harna Ki Gali, Post Dankinganj, Police State
Katra, District Mirzapur, complaining that near his house, one
Bholanath Gupta, son of Badri Prasad Gupta is operating an aluminum
workshop in which he used to melt aluminum by using furnace and

thereby cause air pollution.
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2. Tribunal took cognizance of the complaint on 18.04.2024 but to
satisfy itself, thought it proper to verify factual position and thus
constituted a Joint Committee comprising representatives of Central
Pollution Control Board (hereinafter referred to as ‘CPCB’), Uttar Pradesh
Pollution Control Board (hereinafter referred to as ‘UPPCB’), and District

Magistrate, Mirzapur.

3. The Committee has submitted Report dated 12.07.2024, making
its observations showing that furnace is used by proponent but not in a
regular manner but at some point of time whenever there is lot of
demand of goods. However, report also shows that commercial activities
being carried on in residential area which is in violation of Tribunal’'s
order dated 28.11.2016 passed in 0.A. 64 of 2016, Gopeshwar Nath

Chaturvedi Versus U.P. Pollution Control Board & Ors.

4. In our view, before proceeding further, it would be appropriate to

implead following as respondents:

[. State of Uttar Pradesh through Secretary Ministry of
Environment Forest and Climate Change

[I. Uttar Pradesh State Pollution Control Board through its
Member Secretary

III. Central Pollution Control Board through its Member Secretary

IV. District Magistrate, Mirzapur

V. M/s Shivam Metal Refineries Industries, Harna Ki Gali, Tulsi
Chauk, Post Dankengang, Thana Kotwali Katra, District

Mirzapur

S. Registry is directed to issue notices to the above respondents. They

may file response within one month.
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6. List for further consideration on 12.09.2024.

July 26, 2024
Original Application No.136/2024
M

45

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
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